From:

To

Subject:-

Sir,
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Vidhan Sabha Business

No. GAD-C(D)5- 1/2016
Government of Himachal Pradesh
General Administration Department
(Confidential & Cabinet)

Virbhadra Singh,
Chief Minister, Himachal Pradesh,
Shimla.

The Secretary,
H.P. Vidhan Sabha, Shimla-4

Dated: Shimla-2, g l4 August, 2016

Introduction of Bill in the current session of HP

Vidhan Sabha.

I have the honour to give notice of my intention to
introduce the "The Himachal Pradesh Legislative Assembly (Allowances
and Pension of Members) Second Amendment Bill, 2016 in the current

session of the Himachal Pradesh Legislative Assembly.

session.

[ am, therefore, to request you to obtain permission
from the Hon'ble Speaker to include the aforesaid Bill in the list of
business for introduction, consideration and passing the same in the current

Three authenticated copies of aforesaid Bills along

with Principal Act are enclosed.

Yours faithfully,

A=20¢

(Virbhadra Singh) "

Chief Minister
Himachal Pradesh
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AUTHORITATIVE ENGLISH TEXT
BILL NO. 19 OF 2016

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS) SECOND
AMENDMENT BILL, 2016

A

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)




B

v v
THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY (ALLOWANCES
AND PENSION OF MEMBERS) SECOND AMENDMENT BILL, 2016

| ] ARRANGEMENT OF CLAUSES
| Clauses:

| 1. Short title.
2. Amendment of section 4-E.
3. Amendment of section 4-F.
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Bill No. 19 of 2016

THE HIMACHAL PRADESH LEGISLATIVE ASSEMBLY
(ALLOWANCES AND PENSION OF MEMBERS) SECOND
AMENDMENT BILL, 2016

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971 (Act No. 8 of 1971).

Bk itenacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-seventh Year of the Republic of India as follow :—

1. This Act may be called the Himachal Pradesh Legislative
Assembly (Allowances and Pension of Members) Second Amendment Bill,
2016.

2. Insection 4-E of the Himachal Pradesh Legislative Assembly
(Allowances and Pension of Members) Act, 1971 hereinafter referred to as
the “principal Act”, for sub-section (2), the following sub-section shall be
substituted, namely :—

“(2) Eachex-member who has availed the facility of house building
advance under sub-section (1) or availed such facility as a member
and has repaid whole amount of such advance with interest thereon,
shall be entitled to avail facility of second house building advance by
way of repayable advance, such sum of money, subject to such
conditions, as may be determined by rules made in this behalf, for
construction of house or for the purchase of built-up house or for
renovation of old house.”.

3. Insection 4-F of the principal Act, in sub-section (2), after the

facility as a member” shall be inserted.

Short title.

Amendment

of section
4-F.

words, figure and signs “sub-section (1)”, the words “or availed such |

Authenticated
SRR

Chief Ministar

Himachal Prades:
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STATEMENT OF OBJECTS AND REASONS o gl

The Himachal Pradesh Vidhan Sabha Amenities Committee had recommended for malong
provision for second Motor Car Advance to such ex-members who have availed such facility as
member and repaid the whole amount with interest. This recommendation was not considered
earlier as aresult of which provisions of section 4-E and 4-F of the Himachal Pradesh Legislative
Assembly (Allowances and Pension of Members) Act, 1971 were not amended. Now, it has been
decided to allow the facility of second Motor Car Advance to such ex-members who have availed
hsﬁnﬂyaamhmhnhhmnmwhtﬂn the Secretary, Himachal
Pradesh Vidhan Sabha has stated that the provision of section 4-E may be made more clear as it
does not specifically provides for sanction of second House Building Advance to such ex-members
who have availed this facility as amember and repaid the whole amount with interest. In view of
above, it has been decided to make necessary amendments in sections 4-E and 4-F of the Act
ibid.

This Bill seeks to achieve the aforesaid objectives.

(VIRBHADRA SINGH)
Chief Minister.
Shimla: .
Authepficated
RS L0 ..o iiiocisvrasns , 2016. |
CMef Minieter e

Himachel P a1 -

FINANCIAL MEMORANDUM

— NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION
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further to amend the Himachal Pradesh Legislative Assembly (Allowances and
Pension of Members) Act, 1971 (Act No. 8 of 1971).

(VIRBHADRA SINGH)
Chief Minister.
(DR.BALDEYV SINGH) .
Pr. Secretary (Law). Auth # ~ata A ;’:
Chief Minister ’

Himachal Pradesh




EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH

LEGISLATIVE ASSEMBLY (ALLOWANCES AND PENSION OF MEMBERS) ACT,
1971 (ACT NO. 8 OF 1971) LIKELY TO BE AFFECTED BY THIS AMENDMENT

BILL.

4-E. House building advance to ex-members.—(1) There may be paid to such ex-
members, who have not availed the facility of house building advance asa member, by way of
repayable advance, such sum of money, subject to such conditions, as may be determined by rules
made in this behalf for the construction of a house or for the purchase of a built up house.

(2) Eachex-member who have availed the facility of house building advance and has
repaid whole amount of such advance with interest thereon, shall be entitled to avail facility of
second house building advance by way of repayable advance, such sum of money, subject to such
conditions, as may be determined by rules made in this behalf, for construction of house or for the
purchase of built-up house or for renovation of old house.

4-F. Advance of loan for purchase of motor car—(1) There may be paid to such
ex-members, who have not availed the facility of motor car advance as a member, by way of
repayable advance, such sum of money, subject to such conditions, as may be determined by rules
made in this behalf for the purchase of motor car.

+

(2) Each ex-member, who have availed the facility of motor car advance under sub
secﬁon(l)andhasrepuidwlwlcmnoﬂofsuchadvamewithimmestmemon, shall be entitled to
avail facility of second motor car advance, by way of repayable advance, such sum of money,
subjecttosuchcondiﬁon&,asmaybedeterminedbynﬂesmadehlﬂ]isbehalf,forthepmchaseof '
motor car.




